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Shri Jain assumed charge as CMD,
HEC on r5th September, 1980 and this
fact was notified by the competent autho-
rity namely Secretary, HEC on 16th
September, 1980 to all concerned. These
facts were brought before the High Court
and it was argued that Shri Jain conti-
nued to be the CMD, HEC. The Court
admitted the writ petition and ordered that
status quo be maintained as it existed on
17th September, 1980. Thus the orders
of the High Court clearly enabled
Shri Jain to continue to hold the post of
dcehgl)c’d HEC till the writ petition was finally

cided.

Subsequently, the case was amicably
scttled : Shri Chatterjee withdrew the
writ petition and it was decided to grant
him h:ll:: benefits that were initially assured
to him.

Recruitment of OCRP Personnel
from States

4190. SHRIMATI SUSHEELA GO-
PALAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there was a circular bearing
No. G.O.R. 113/80, Adna dated July 11,
1980 regarding recruitment of CRP per—
sonne! from States ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA) !
(a) and (b). A circular bearing No. R-
II-3/80-Adm. 1II dated the 11th July,

:e&o not G.O.R. 113/80-Admn. dated
e 11th July, 1980 as stated in the question)
was issued to all is G.P. of Central Reserve
Police Force with a view to planning in
advance recruitment in the CRPF in
the context of the Government?s decision
to raise additional Battalions of the
Force. The said circular was subse-
quently superseded on the 24th September,
1980. The revised instructions of 24th
September, 1980 impressed on the Ins-
pectors General of Police, Gentral Reserve
Police to have the recruitment made in
such a manner that (a) the quota for
SG/ST was not diverted to general candi-
dates ; (b) the inter-caste, inter-regional
character of each Bn. is ensured so that
the composition of the Force is trul
representative of the country ; and (cg
adequate  representation is provided to
minorities and weaker sections.

Mobilisation of Additional Resources
by States

4191. SHRI AMAR ROY PRADHAN:
SHRI MOOL CHAND DAGA 1

Will the Minister of PLANNING
be pleased to state :

-

9o-

(a) whether it is a fact that all the States
have been asked to spare no efforts for
mobilising additional resources  both
by way of extra taxation and other
measures, if the targcted 5 per cent growth
rat; is to be achieved in tﬁe Sixth Flan ;
an

(b) if so, the reaction of the Statesin
this regard

THE MINISTER OF PLANNING AND
LABOUR (SHRI NARAYAN DATT
TIWARI) : (a) Yes, Sir.

(b) The discussions between the Planning
Commission and the Chief Ministers
of States on the determination of the size
of the Sixth Five Year Plan, 1980-8g
on the basis of estimates of financial re—
sources including additional  resource
mobilisation are in progress,
The response of the States so far has been
quite encouraging. The final position
in regard to additonal resource mobilisa~
tion of Btates will be presented in the
Sixth  Plan Document which will
be placed before the National Development
Council at an carly date,

Supply of Cement to Rajasthan

4192. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of IN-
DUSTRY be pleased to state whether
the cement quota being given to Rajasthan,
a famine affected and scarcity State, is not
inadequate ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
T CHANANA): The allocation
of cement to the States is made on the norms
of past consumption and overall availability
of cement. Since the overall availabi-
lity of cement is less than the demand,
there is a general shortage of cement in
the country including the State of Rajas-
than.

Budget Allocations for SC And ST

4193. SHRI KAMAL NATH : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) the apportioning of the amount
earmarked in the Budget of 1g80-81 bet-
ween Scheduled QCastes and Scheduled
Tribes ;

(b) the basis of such apportioning bet-
ween Schedlued Castes and Scheduled
Tribes respectively ; and

(c) the basis of allocation of such ‘ex-
penditure between various States ?





